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BEFORE THE  NATIONAL GREEN  TRIBUNAL

PRINCIPAL BENCH,  NEW DELHI

ORIGINAL APPLICATION  NO.  606 0F 2018

(ln respect of State of Arunachal Pradesh)

IN THE  MATTER 0F:

COMPLIANCE  OF  MUNICIPAL  SOLID  WASTE  MANAGEMENT
RULES,  2016 AND  OTHER ENVIRONMENTAL  ISSUES

AFFIDAVIT CUM  FIRST SIX MONTHLY PROGRESS  REPORT
ON  BEHALF OF THE STATE OF ARUNACHAL PRADESH

I,  Dharmendra  S/o  Late  Shri  Roop  Kishor,  Aged  about 57  years,

Chief  Secretary,   Government  of  Arunachal   Pradesh   do  hereby

solemnly affirm and state as under:

1.         That,I  am  the  Chief  Secretary,  Government  of  Arunachal

Pradesh  and  I  am  conversant with the facts and  circumstances of

the  instant case  in  my official  capacity.  Hence,  I  am  competent to

swear this Affidavit.

2.         That,  I  have  read  the  contents  and  I  submit  that  the  facts

stated  in  this  affidavit  are  true  to  the  best  of  my  knowledge  and

are  derived  from  the  office  records  pertaining  to  the  concerned

Departments.  I  believe  them  to  be  true.  No  part  of  the  same  is

false and  nothing material has been concealed there from.
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3.         That,    this    six-monthly    Progress    Report    is    being     filed

pursuant  to  the  orders  dated  24.11.2022  passed  by  this  Hon'ble

Tribunal   directing   the   Chief   Secretary   of   the   Government   of

Arunachal   Pradesh   to   file   a   six-monthly   progress   report   with

verifiable  progress on the  directions contained  in  Para 27 to 57 of

the order dated 24.11.2022.

4.          It  is  submitted  that  in  compliance  of  the  above  directions,

the   six   monthly   Progress   Report   on   behalf   of   the   State    of

Arunachal Pradesh is as under;

Para   21:   Correctness   of   above   data ......... STPs   at   Pasighat,

Naharlagun  and  ltanagar at cost of more than  Rs.10  crore

per MLD  which  is too towards  higher side  having  regard to

NMCG assessment of such cost being Rs. 2 crore per MLD

(excluding cost of conveyance  system)  .....  can  be  reduced

if decentralized or traditional systems are installed.

Compliance to Para no. 27

i.     The  data  reporfed  earlier to  Hon'ble  NGT  on  generation  of

Solid Waste was correct.  However, the da fa on  liquid waste

generation  was  verified  and  found  to  be  51.49  MLD.  The

verification  was  done  by  a  team  of Officers  from  Arunachal

Pradesh   State   Pollution   Control   Board,     Department    Of

Urban  Development and  Housing  and  Department of Urban

Local   Bodies   (ULB).   In   this   connection,   a   copy   of    the

Minutes  of  the   Meeting  dated  24-01-2023  is  attached  as

Annexure- I.

ii.     Further,  the data  on  Liquid  and  Solid Waste generation  with

regard  to  27  notified  Census  Towns  for the  quarter  ending

March, 2023 was compiled and is as given below:

2
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Category          of Data    as    per   the Data       for       27

waste report      submitted Census     Towns

generation        i n to      the      Hon'ble as        on        3|st

Arunachal Tribunal     on     |4th March, 2023

Pradesh November 2022

Solid Waste 214.02 TPD 215.21  TPD

Liquid waste 236.48  MLD 47.17  MLD

TPD -- Tonnes per Day, MLD = Million Litres per Day
Source: Urban Development and Housing Department, Government Of Arunachal
Pradesh.

iii.As   directed   by   the   Hon'ble   Tribunal,   a   re-checking   Gum

technical   re-assessment   of  the   costing   of  the   concerned

Sewage  Treatment  Plant  (STP)  projects were  carried  out  by

the   Directorate   of   Urban   Local   Bodies   (uLBs),   Arunachal

Pradesh.

As  per the  report of the  Directorate  of  Urban  Local   Bodies,

the  cost  of  Sewage  Treatment  Plant  (STP)  in   Naharlagun

comes    to    Rs.    2.60    Cr    per    MLD    (excluding     cost     of

conveyance   systems).   As   regards   the   costing   of  STP   in

Pasighat,  the  costing  is  reported  at  Rs.  7.12  Cr  per  MLD.

The difference  in  costing  is attributed to the technology used

in    the   project,    The   STP    in    Naharlagun     has     adopted

Sequence  Batch  Reactor  technology.  The  STP  in  Pasighat

uses  MBBR (Moving  Bed  Biofilm  Reactor) technology.

Besides,  it  is  also  submitted  that the  STP  work  in  Pasighat

was  started  in  the  year  2022  by  the  implementing  agency

and  it  has  been  progressing  since  then.  However,  it  is  also

submitted  that  apparently,  the  per  MLD  cost  in  the  current
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project  is  comparable  with  similar  other  projects  at  various

other locations in the country,  as mentioned herein below;

Sl. Organization Capacity Estimate Estimated
No. in  MLD project cost        per

cost          ln MLD              in
Rs.  (Cr) Rs.  (Cr)

1. MunicipalCorporation,GreaterMumbai 500 3382.98 6.76

2. MunicipalCorporation,GreaterMumbai 360 2493.52 6.92

3. MunicipalCorporation,GreaterMumbai 250 2652.32 10.60

4. UP     Jal      Nigam(HQ),Lucknow 30 423.40 14.10

MLD--MillionLitresperDay
Source: Department of Urban Local Bodies, Government of Arunachal Pradesh.

Installation    of    decentralized    or    traditional    systems    is

encouraged   by   the   Department   of   urban   Development

Department  and  Housing.  In  this  connection,  a  circular  has

been  issued  by  the  Department  on  10-05-2023,  a  copy  of

the  Circular dated  10.05.2023  issued  by  the  Department  is

attached as Annexure-ll.

Para  28:  Having  regard  to  the  unsatisfactory  state  of  affairs .....

need  for  total  change  at  policy  and  execution  level   after

study of success stories  .....

It   is   necessary  to  ensure   that  wet   solid   waste   is    kept

separate     from     dry     waste     at     all     levels,     collection,

transportation   or   handling...   Similarly,   the   sewage   after

necessary treatment can  be  utilized for agriculture  or other

non-potable   purposes.   The   decentralized   technology   or

traditional technologies may also be explored.

4
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Compliance to Para no. 28

i.       In  order to  study  success  stories  related  to  Municipal  Solid

Waste  Management,  a  study visit to  lndore city was carried

out  jointly  by  the  Department  of  Urban   Development,  the

Directorate   Of  Town   Planning,   and   urban   Local   Bodies,

Arunachal  Pradesh.  The  study  visit  identified  the  following

potential    key   strategies/models   for   proper   solid    waste

management;

a)   Involvement  Of  Residents  Welfare  Associations  in

waste segregation and collection,

b)  Setting  up of decentralieed  network of composting

units,

c)  Setting  up  of  waste  to  energy  plants,   promotion  of

waste to wealth and related ciroular economy.

ii.        In  addition,  a  study oum  exposure  visit was  made to the  llT

Guwahati  on  30th  March  2023  to  explore  low  cost  locally

effective   measures   for   implementation   of   the   provisions

contained  in  the  Municipal  Solid  Waste  Management  Rules,

2016.

The  study  team  had  detailed  technical  disoussiens  with  a

technical   panel   of  the   Schcol   of   Energy   Sciences   and

Engineering,    IIT   Guwahati,    focusing    on    identification    of

potential  locally  effective  technological  models  and  options

to    scientifically    address    the    solid    waste    management

challenges  in  Arunachal  Pradesh.  The  study  visit  identified

technologies   such   as   a)   Standard    Briquetting    Machine

technology    and    b)     Vermi-composting     technology,     for

piloting in the State.

5
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These   technologies   have   potential   to   facilitate   effective

utilization  of  organic  waste,  produce  value  added  products

and generate green  livelihood opportunities.

Copy  of  the  Study  Report  on  the  Exposure  Visit  to  Indian

Institute  of  Technology-Guwahatj  to  study  locally  effective

low   cost   technologies   for   solid   waste    management   in

Arunachal Pradesh is at Annexure-Ill,

iji.       The   Member   Secretaries   of  the   State   Pollution    Control

Board  (SPCB)  of  Punjab  and  Odisha  have  been  contacted

and  study locations  have  been  identified.  These  study visits

will  be carried  out shortly.

iv.       As  regards the  setting  up of a  dedicated  cell  in the office of

the  Chief  Secretary,   it  is  to  submit  that  the   Environment

Monitoring  Cell  (EMC)  has  already  been  constituted  in  the

Office   of  the   Chief  Secretary,   Government   of  Arunachal

Pradesh   for  dealing   with   the   subject  of  Solid   and   Liquid

Waste  Management.  Copy  of  the  order  dated  25.02.2021

passed  by the Principal Secretary (E&F) is at Annexure-lv.

Copy of the  meeting  notice  dated  06.04.2023  issued  by the

Secretariat    of    the    Environment    Monitoring    Cell    is    at

Annexure-V.

a)  Besides,   in   order   to   closely   focus   on   addressing

environmental   management   related   issues   at   local

level,   the   EMC   meeting   held  on  28th   March,   2023

decided   that   the   Urban    Development   Department

would   set   up   similar   EMCs   under   Chairpersonship   of

Deputy    Commissioner    concerned    in    urban    areas    of

ltanagar, Pasighat and Tawang in phase-I.
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The   local   level   EMCs   so   envisaged   have   already

been  set  upin  Tawang  and  Pasighat.  Copy  of order

No.          U D/TVVG/SWM-03/2020-21 /652-58          dated

16.05.2023 passed   by the Government  of  Arunachal

Pradesh  is  at the Annexure-Vl.

V.

Copy    of   order     No.      PMC/SBM-2.0/SWM/2022-23

dated   15th   May  2023   passed   by   the   office   of  the

Pasighat     Municipal     Council,     East    Siang     District

Pasighat, Arunachal  Pradesh is at Annexure-VII.

b)  Besides,  under the  directions  of the  Hon'ble  Tribunal,

District   Level   Special   Task   Force   (STF)   has   been

notified   for  creating   awareness   about  Solid   Waste

Management      Rules      by      involving       educational,

religious,    social   organization    and    Non-Government

Organizations.    Copy   of   the   order    No.    DTP/MUN-

85/2018-19/(Pt)/41-52  dated  05  April  2019  passed  by

Department of Town  Planning  &  Urban  Local  Bodies,

Govt.  of Arunachal  Pradesh is at Annexure-Vlll.

In  order  to  ensure  separation  of  wet  solid  waste  and  dry

waste  at all  levels,  a  notification  for segregation  of waste  at

source  was  issued  by  the  State  Government  of Arunachal

Pradesh    vide.     No.      DTP/MUN-88/2018-19     dated     29th

March,  2019  and  No  DTP/MUN-85/2018-19/  (Pt)  dated  5th

April,  2019.

Copy  of  the  of  the  Letter  No.   DTP/MUN-88/2018-19  dated

29th    March,    2019   issued   by   the   Department   of   Town

Planning  and    Urban    Local    Bodies    Govt.    of   A.P.    is    at

Annexure-lx.
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Vl.

Copy    of    Notification    dated    05.04.2019    issued    by    the

Department  of  Town   Planning   and   Urban    Local    Bodies

Govt. of A.P.  is at Annexure-X.

The   current   status   of   solid   waste   management    in    the

notified census towns of the State is as below:

Percentage of collection of Solid waste 85.64%

Percentage of Solid Waste processed 18.28  %

Souroe: Arunachal Pradesh State Pollution Control Board, Naharlagun, Itanagar.

In   order   to   separately   handle   dry    wastes    for    further

recycling    and    reusing,     13    Material    Recovery    Facilities

(MRFs)  have  been  identified.  These  MRFs  are  in  various

stages   of   establishment   for   commissioning.   The   current

status of setting up of MRFs in the State is given below:

MRFs already set up Namsai  (5TPD)Ziro(5TPD)Basar(2TPD)
All

and their respective functional.
capacities

MRFs construction Seppa (5 TPD) Targeted  to
nearing  completion  (75 Tezu  (5TPD) complete
% work completed) Longding  (2TPD) by     March,

Khonsa (5TPD) 2024.

MRFs at different Pangin  (2TPD) - Targeted  to
stages of completion 70%Daporijo  (5TPD) -70%Hawai(2TPD)-60%Anini(2TPD)-30%Aalo(5TPD)-150/oKoloriang(2TPD)-underprogress completebyMarch,2024.

TPD = Tonnes per Day
Source: Urban Development Department, Government of Arunachal
Pradeshltanagar.
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Para   29:   Apart   from   collection,   segregation   and   scientifically

handling Of waste as per SWM  Rules 2016  is required .......

bridging  the  gap  in   management of  MSW,  segregation   of

the    solid    waste    at    source...„..    adequate    compositing

/vermicomposting/bio-methanation  centres  need  to   be   set

.up     and     upgraded ....... establishing     de-centralized     and

centralized      waste      processing      facilities.           identifiled

empaneled   service   providers   and   such   details   may   be

posted  on  State's/Centre's  GeM  portal... „.Composting  and

bio-methanation   has   to   be   undertaken   considering   the

climatic conditions.

Compliance

i.       As  regards  the  collection,  segregation  and  scientific  handling

of  wastes  as  per  Solid  Waste  Management  Rules,  2016  is

concerned;  status  in  respect Of the  notified  census towns for

the quarter ending Maroh, 2023 is given in the following table;
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Sl. Name        of Quantity   of Quantity      of Quantity    Of Quantity   of

No. Town MSW MSW MSW MSW

generated collected       & segregated processed

(TPD) transported(TPD) (TPD) (TPD)

1. Tawang 9 9 9 0

2. Bomdila 7 6 6 2

3. Dirang 3 3 3 0.13

4. Seppa 5 5 3 1

5&6 ltanagar,Naharlagun 85 75 0 15

7. Sagalee 4 2 0 0

8. Daporijo 8 6 1 0.6

9. Aalo 8 8 3 3

10. Basar 5 5 5 1.5

11. Boleng 2 2 0 0

12. Pasighat 17 13 12 12

13. Yingkiong 4.1 3.4 3.4 0.8

14. Changlang 2 2 0 0

15. Jairampur 4.81 4.81 4.81 0

16. Miao 5 1.3 1.3 0.3

17. Deomali 2.5 1 0 0

18. Khonsa 4.5 4 0 0

19. Longding 2.5 1,5 0 0

20. Ziro 10 9.5 0 0

21. Koloriang 4 4 4 0

22. Anini 0.6 0.6 0 0

23. Roing 5 5 3.5 0

24. Tezu 6 3 1 1

25. Namsai 6.2 6.2 0.023 2

26. Hawai 5 4 0 0

27. Rupa 0 0 0 0

Total 215.21 184.31 60.033 39.33

TPD = Tonnes per Day
Souroe: Arunachal Pradesh State Pollution Control Board, Naharlagun, Itanagar.
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In   order  to  address  the  prevailing   gaps   in   collection  and

treatment    of    solid    wastes,    the    Department    of    Urban

Development  and  Housing  has  already  prepared  an  action

plan    covering   27   towns   with   a   cumulative    capacity   of

215.21   TPD.   Copy   of  the   action   plan   dated   21.05.2023

issued   by  Department  of  Urban   Development  &   Housing,

Govt.   of  A.P.is   at   Annexure-XI.   The   implementation    of

action plan is subject to availability of funds.

ii.         As            regards            setting            u p            of            adeq uate

composting/vermicomposting/bio-methanation    centres,    the

Directorate    of    Urban     Local     Bodies,      Government     of

Arunachal   Pradesh   will   take   up   a   pilot   project   on   bio-

methanation  under  ltanagar  Capital  Region  in  collaboration

with  private agency.

iii.        Regarding  use  of wet  biodegradable  waste  as  animal  feed

for  piggeries  etc.,  it  is  to  submit  that  vegetables  and  food

wastes  are  segregated  and  collected  at vegetable  markets,

hotels etc.,  The material so collected  has  been  used to feed

livestock   and   much   of   the   biodegradable   wet   waste   is

consumed as animal feed.

Para   30:   Legacy   waste   site(s) .... safety   of    workers    engaged

should  be ensured ....... preventing foul  smell  and  safety .....

Water quality .... periodically  monitored.  If any  contamination

is found,  remedial action may be taken ......

All  efforts   may ........, do    not   dispose   waste    on    sloppy

...... Disposal     of     waste,     particularly     plastics,     metallic

containers,   etc.,   at   hill   slopes   and   in   forests   has  to   be

checked.
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Para  31:  As  already  mentioned  earlier,  legacy  waste  dumpsites

have         resulted         in         huge         damage         to         the

environment ....... For            compensating             them            for

such damage ....... Campa  `Funds   can   be   utilized  (CAMPA

Acf'.

One   third   Of   reclaimed    land ...... reserved   for    integrated

waste  management  facilities.  Remaining  one  third  for

monetizing,   if  funding   is   required   for  tackling   the   legacy

waste.

Legacy waste clearance ............ remediation   of  legacysites

may be one time  affair and  such  situations  should  not arise

in future. User of land, to be reclaimed, needs to be declared

in advance This  is  in  line  with  order of this

Tribunal  dated  11.10.2022 in  OA  No.  300/2022,  In  re:  News

item  published  in  News  18  dated  26.04.2022  titled  ``Delhi:

Massive  Fire  at  Bhalswa  Dump  Yard,  Fourth  This Year;  13

Fire Tenders on Spot''.

Para  32:  The  execution  plan   ......... setting  up  of  requisite  waste

processing  plants  (centralized  and decentralized) .... „legacy

waste.

Bioremediation/bio-mining  processes  need  to  be  executed

as     per     CPCB     guidelines .... comply     with     laid     down

specifications.

Other  material  recovered  during  such  processes  is  to  be

put to use through authorized dealers/handlers /users.

Instead of creating more dumping sites for waste generated

on   day-to-day   basis ..... "Waste   to   Wealth"   on    2.10.2017

under Swachh Bharat Mission.
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Compliance of ParaaraDhs 30. 31  & 32:

The   legacy  waste   sites   in   ltanagar  Capital   Complex   and

Pasighat  Town  have  been  remediated  under the  Smart  City

Mission.   These   sites   are   well   managed   and   the   safety

measures  have  been  taken  care  of  as  per  the  guidelines.

Protection   and   monitoring   of  such   sites  are   done   by  the

concerned   management  agencies  and  the   State   Pollution

Control  Board  (SPCB).

a)  Management  of  Legacy  waste  site   in   ltanagar:   As  on

31st  March  2023,   an  area  about  6500  Sq.    in    of    legacy

waste   area   in   Karsingsa,   ltanagar  was   reclaimed   by  the

ltanagar  Smart  Crty  Development  Corporation   by  clearing

about  11730  m3  of  legacy  waste.  AII  the  extracted  legacy

waste from  Karsingsa  site was  shifted  to  Chimpu for further

processing  with  trommel  facil.rty.  One-third  of the  reclaimed

area  is  reserved  for  avenue  plantation  and  the  rest  will  be

used  for  construction  of  a  vehicle  garage  by  the  ltanagar

Municipal    Corporation.    The    project    is    expected    to    be

completed  by  2023.  Copy  of  progress   report   and   action

plan dated 21.04.2023  is at Annexure-XII.

b)  Management of Legacy waste site  in Pasighat:

The  legacy  waste  management  in  Pasighat town  is  carried

out  under  the  Municipal  Solid  Waste  (MSW)  Plant  project.

The     work     has     been     awarded      under      Engineering

Procurement   and   Construction   (EPC)   contract   mede   on

Design   Build   Operation   and   Transfer   (DBOT)   basis   with

Operation  &  Maintenance  (O&M) for 3  years which  includes

construction of MSW plant and treatment of legacy waste.
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Currently,  80°/a  of  the  work  has  been  completed  for  MSW

plant  and  the  project  is  targeted  to  be  completed  by  June

2023.  A  quantity  of  29322  Gum  has  already  been  treated

out  of  the  estimated  total  quantity  of  legacy  waste  at  the

site    i.e.    45266    cum.    On    completion    of   legacy    waste

treatment,  the  reclaimed  area will  be  converted  into a  green

zone    by    plantation.    Copy    of    the    action    plan     dated

18.03.2023 is at Annexure-Xlll.

c)   As   regards   the   efforts   to   prevent   disposal   of   waste    on

sloppy  terrains  leading  to  impacts  on  streams  and  rivers,  it

is  submitted  that  inspections  were  carried  out  by the  urban

Development       Department      along       with       the       District

Administrations.     In    Aalo,    West    Siang    District     polluting

piggery units so detected were closed down.

d)  The    action    plan   for   closing   the    gaps    in    Solid    Waste

Management    prepared    by    the    Department    of    urban

Development  and  Housing  is  placed  at  Annexure-Xl.  The

status  of setting  up  Material    Recovery  Facilities  (MRFs)  in

Arunachal  Pradesh  has  been  given  in  compliance  to  Para

no.  28  (Para-Vl).

Para 33:   Gap   in  generation   and  treatment  and   utilization .........

Compliance  status  of laid  down  standards  at  the  outlets  of

STPs has to be ensured.

Timeline    for    the    establishing     requisite    treatment ........

speedy further action has to be ensured.

589



15

ConDliance:

i.       The  estimated  quantity  of sewage  generation  is  47.17  MLD

for  the  notified   census  towns  as  per  the  report   for   the

quarter ending March, 2023.

ii.       The  timeline  for  planned  Sewage  Treatment  Plants  (STPs)

is as follows:

a)  Work  on  STP  in  Pasighat  town  with  capacity  of 4  MLD

has started.  The  project is expected to  be  completed  by

July 2023.

b)   STP  at  Chimpu,  ltanagar with  a  capacity  of  100  KLD   is

under trial  and testing for commissioning.

c)   The     Sewerage     prQject     Nahariagun     (Phase-I)     with

capacityof 3  MLD could  achieve only  15%  progress,  due

to  legal  issues  between  the  executing  ageney  and  the

contractor.   The   issue   is   being   reviewed   for   an   early

solution.

d)  STP  for  a  cluster  of  towns  (Namsai,   Roing  &  Tezu)  is

proposed to be implemented.

e)  The  action  plan  for closing  the  gap  in  treatment of liquid

waste     provided     by     the      Department      of      Urban

Development &   Housing   is  attached  at  Annexure-XIV.

The     implementation     of    action     plan     is    subject    to

availability of funds.
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Para  34:   As  already  noted  and  also observed  in  the judgment of

the   Hon'ble   Supreme   Court    in     Paryavaran     Surakhsha,

supra,   quoted   earlier,   the   matter   falls   in   llth   and   12th

Schedules    to    the    Constitution .......... right    and     absolute

liability of the State,  lack of funds or other resources such  as

land   (sites  for  waste  management)  cannot  be  pleaded   to

deny  such  right.  State  cannot  avoid  its  responsibility or delay

its   discharge   on   that   pretext.   Freeship   or   other   policies

involving   State  resources  cannot  take  priority   over   basic

need for hygiene and pollution free environment.

Compliance:

i.     Arunachal    Pradesh    State    Pollution    Control     Board     has

adopted   the   mechanism   prepared   by  the   Central   Pollution

Control     Board,     New     Delhi     for     levying     Environmental

Compensation Charges on polluting industries.

Accordingly,  the  value  of  environmental  degradation,   which

occurred  due  to  the  violation  of  environmental  norms,   was

estimated     at  Rs.   3,28,68,750/-   and   the   polluter   i.e.,   the

National        Highways       and       Infrastructure       Development

Corporation   Limited,   New   Delhi   was   directed   to   pay   the

estimated    cost    of environmental   degradation.   The   pelluter

remitted   the  estimated   cost.    In   addition,   penalties   of   Rs.

7,91,500/-were   imposed   on   twenty   two   polluters   by   the

Arunachal  Pradesh  State  Pollution  Control  Board  during  the

Financial Year 2022-23.
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ii.     As   regards   availing   central   funds   it   is   submitted   that   the

Department    of    Urban     Local     Bodies,      Government      of

Arunachal  Pradesh  has  proposed  two  solid  waste  treatment

plant    projects    in   the    ltanagar   Capital    region    under   the
"Scheme    for    Special    Assistance    to    State    for    Capital

Investment (SAScl,  2023-24)".

Para 35, 36,  37. ?8. 39 & 40:  Sewage can be processed  by cost-

effective  methods  at  least  at   several    identified    locations

with        least        expenses.        Decentralized        and        the

prefabricated/modular     treatment ...... State's              financial

burden  can  be  reduced.  Maintaining  sources of clean  water

(rivers,   storm   water   drains   and   water   bodies   -   lakes,

wetlands   etc.)   free   from   treated   or   untreated   sewage,

channelizing treated sewage for non potable purposes.

Para  36:  We  also find that the  sanctity and  significance of natural

storm  water  drains  needs  to  be  maintained.   Storm  water

drains,  if left  unpolluted,  can  be  source  of drinking  water for

humans,   birds ,..... The  Tribunal  has  comprehensively  dealt

with this  issue  on  03.08.2022  in  OA  No.1002/2018,  Abhisht

Kusum  Gupta vs.  State of Uttar Pradesh  &Ors.  Thus,  in the

State  rivers  and  streams/Jhoras  should  be  maintained  for

their pristine quality.

Para   37:   Efforts   are   also   required    on    utilization    of    treated

sewage   such   as   by   establishments   like   malls,   industrial

estates,  automobile ....... to  save  potable  water  for  drinking.

The        treated         sewage        can         be         utilized        for

industrial/agricultural/other   non-drinking   uses   like   washing

railway   wagons/yards...   The   State   may  contemplate   with

prospective   plan   to   utilize   treated   sewage   rather   than
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discharging   into   natural   water   courses   which   are   very

precious.

Para  38:  As  already  observed,  there  is  a  need  for  planning  to

prevent  sewage  (treated  or untreated)  entering  the  potable
water  resources ............ models which  can  be  considered  at

appropriate   locations.   The   same   has  been   mentioned   in

order of this Tribunal dated  11.10.2022  in  M.A.  No.  43/2022

in    OA    No.    41/2020,     Pushpendra    Kumar    vs.      Nagar

panchayat,  Kadaura & Ors.

Para   39:   The   restoration   measures   with   respect   to   sewage

management   include   identifying   sites   for   setting    up   of

sewage    treatment    and    utilization    systems,     upgrading

systems/operations ..... „.STPs   need   to   have   co-treatment

facilities   of   septage   rather   than   having   isolated   FSTPs.

Guidelines   of   SBM   -   U   2.0   may   be   referred   to    in    this

respect.

For urban areas, SBM-U 2.0 provides co-treatment of  faecal

sludge  at  STPs  with  sewage  for  which  fundingprov.Isions

are made.

Para  40:  Sewage  treatment  facilities  adopted  in  ter.rris  of  septic

tank/soak    pit/FSTP ........ Need     to     consider    change     in

approach for administrative processes.

ConDliance:

i        The  action  plan  for  closing  the  gap  in  treatment  of  liquid

waste  provided  by the   Department   of  Urban  Development

& Housing is at Annexure-XIV above.
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ii.       The     Directorate     of    Town     Planning,      Government      of

Arunachal   Pradesh,   has  undertaken  a  Johkasou  Sewage

Treatment   Plant   (STP)   with   a   capacity   of   200KLD   for

rejuvenation  of  Yagamso  river,   ltanagar   under  the  Smart

City    Mission.    This   comprehensive    river   restoration    and

conservation    project    addresses    issues    such    as     river

pollution,   aquatic   life   restoration,    catchment    stabilization,

etc.

iii.       As  approved  by  the  Central  Pollution  Control  Board,  water

quality  is  being  monitored  at  17  river  water  monitoring  sites

in  the  State.  The  monthly  reports  of the water  analysis  are

uploaded  in  the  CPCB  portal-  Environmental  Water  Quality

Data  Entry System  regularly.

iv.       Apart from  that,  as  per a  decision  taken  in  the  Environment

Monitoring  Cell  (EMC)  meeting  held  on  28th  March,  2023,

water quality testing  was  carried  out  by  SPCB  in  the  Senki,

Pachin and  Dikrong rivers on 2nd May, 2023.

The    water   quality    parameters    were    found    within    the

permissible  limits  except for turbidity parameter.  Copy of the

Report of the APSPCB for the  month  April  2023  is attached

as Annexure-XV,

v.      For  treatment  of  waste  water  in  Pasighat  Town,  an  action

plan    has   been   submitted    by   the    Pasighat   Smart   City

Development  Corporation,  which  is  enclosed  at  Annexure-

XIV above.

vi. Regarding  the  STP  at  Chimpu,  ltanagar,  it  is  proposed  that

the  treated  waste  water from  the  Septage  Treatment  Plant

Chimpu,    Itanagar   will   be   used   for   watering    the    plants

594



20
planted    along   the   divider   of   NH415.     The     project     is

expected  to  start  by  July,  2023.  In  this  regard,    an   action

plan  submitted  by  ltanagar  Municipal  Corporation.  Copy  of

the action  plan  submitted  by  ltanagar Municipal  Corporation

dated 24.04.2023 is enclosed at Annexure-Xvl.

Para 41:  We  have  suggested  a  change  in  approach  in  realizing

that  remedial  action  cannot wait for an  indefinite  period .....  If

there  is  deficit  in  budgetary  allocations,   it  is  for  the  State

aloneto have  suitable  planning  by  reducing  cost ...... It  is  a

poor substitute for compliance within  laid down timelines  for

thelong  past ........ There  is  no  time  for  leisure,  reflected    in

timelines proposed for bridging the acknowledged gaps.

ConDliance:

i.  Action   plans   for  Solid   and   Liquid   waste   management  are

attached at Annexure-XI & XIV above.

Para 42  & 43:  lt  is  the  mindset  and  determination  to  act  in  a

mission mode which can produce results.

Para  43.:  Thus,  it  may  be  necessary to  brain  storm  with  available

experts  and  other  stake  holders  in  the  State  at  different

levels,  such  brain  storming  sessions  may  enable  capacity

enhancement    of    the    regulators    and    the    processes.

Campaigns    and    community    involvement    may    result    in

reducing    the    financial    and    administrative    load    on    the

administration.
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Compliance:

i.      An  online  brainstorming  session  on  data  management  and

enforcement  of  single  use  plastic  ban  was  conducted  on

17/03/2023   for   the   officials   of   the    urban    Development

Department/urban        Local        Bodies/ltanagar        Municipal

Corporation/Pasighat   Municipal   Corporation/State   Pollution

Control    Board.    In    the    meeting    actions    such    as,      a)

constitution     of    a     District    Level      Committee      for     the

enforcement  of single  use  plastic  ban,  b)  Preparation  of an

inspection  schedule  for  enforcement  of  ban  in  markets  and

other  commercial  areas  by  the  inspection  committee  were

identified.  A  copy  of  the  summary  record  of  the   meeting

dated  23.03.2023  of  the  Chief  Engineer  Department    of  Urban

Development and  Housing  is at Annexure-Xvll.

ii.       Another     brainstorming     session     with     the     experts     and

stakeholders  to  evolve  models  of  solid  waste  management

is tentatively planned for the  last week of June,  2023 by the

urban Development Department.

Para  44:  Compliance  of  environmental  norms  on  the  subject  of

waste  management  has to  be  on  high  on  priority.  It  is  high

time  that the  State   realizes   its  duty to  law  and  to  citizens

and adopts further monitoring at its own level.

Compliance:

i.       In   order   to   ensure   compliance   of   environmental   norms,

District   Environmental   Monitoring   Committees   have   been

constituted in Tawang and Pasighat.

ii.       Enforcement  drive  on  Single  use  plastics  ban  was  carried

out.  Copy  of  the  Report  dated  28.03.2023  by  the  office  of

EE(UD&H) is at Annexure-Xvlll.
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Para  45.  4§,  47  &  48±Lsjnce  the  issue  has  been  pending  since

long and there are adverse effects ....... Planning  has to be to

resolve  the  problem  without  any  further  delay,   in   shorfest

possible     time .......,     adverse     consequences     for     such

failures   must  followon  the  designated  accountable  officers

instead of loose-ended processes.

Para  46:         Another important  subject  is  community  involvement

not    only    for    IEC    activities    but    also    for    planning    and

execution   of  waste   management   activities ...... The   District

Environment   plans   must   have   an   authentic   and   updated

database   which   can    be   helpful   for   policy   making   and

execut.Ion of projects.

Para  47:  ln  the  light  of  observations  in  para  27  to  46  above,  it

appears that there  is need  for paradigm  shift  in  handling  of

the  situation ........ is  to  set  up  a  centralized  single  window

mechanism  for  planning,  capacity   building   and   monitoring

of  waste  management  at  the  State  level ........ It  should  be

headed    by   an   officer   of   the    rank   of   Additional     Chief

Secretary with  representation from  concerned  departments
-   Urban   Development,   Rural   Development,    Environment

and   Forest,   Agriculture,   Water  Resources,   Fisheries  and

Industries ....... preparing       a        comprehensive        blueprint,

periodic  review  of progress  in  bridging  the  gaps  in  sewage

and  solid  waste  management  and  establishing,  continuous

interaction   with   the   stakeholders,   including   experts   and

institutions,       concerned      departments ...... It      should      be

responsible    for    40    selecting     service      providers      and

simplifying  procedures for fixing terms  of engagement.  Best

practices are to be evolved and followed.

Para   48:    Mechanism    is    considered    to        engage        service

providers  by  due  diligent ...... simultaneously  throughout  the
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State    -     all     districts,     cities     and      towns ...... Need      for

compliance   of   statutory   duties    by    specified     author.Ities

under SWM  Rules and  monitoring  by  NMCG  and  MoUD for

centrally assisted/sponsored schemes.

Comi)liance:

i.      Vide     notification     dated     25-04-2023,     a       State       Level

Committee   has   been   constituted   by   the   Department    of

Urban   Development  and   Housing  to  set  up  a  Centralized

Single   Window   Mechanism  for  planning,   capacity   building

and  monitoring  of  waste  management  at   the   state   level.

The   mechanism   will   also   provide   a   platform   to   engage

service   providers   by   due   diligence   process     who     may

execute  work   relating  to   solid   and   sewage   management.

Copy    of    the    notmcation    dated    25.04.2023    issued    by

Department   of   Urban    Development   and    Housing    is   at

Annexure-X[X.

ii.           Environment    Management    Plans    of    five    districts

namely   Leparada,    West   Siang,    West    Kameng,    Kurung

Kumey   and   Tawang   have   been   prepared.   Further,   State

Pollution  Control    Board    is   collaborating   with    the    District

Administrations  to  complete  the  Environment  Management

Plans   for  the   rest  of  the   Districts.   The   status   of  District

Environment    Plans    dated    19.05.2023    submitted    by   the

Arunachal   Pradesh   State   Pollution   Board   vide   their  letter

dated     19-05-2023.     Copy     of    the     status      of      District

Environment  Plans  dated   19.05.2023  as  submitted  by  the

Arunachal  Pradesh  State  Pollution   Board  is  at  Annexure-

XX.

Para   49:   Under   the   Solid   Waste   Management   Rules,   2016,

statutory    authorities    for    various     actions     have     been
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specified.   Under  Rule  5,   a   Central   Monitoring  Committee

(CMC)   is   to   be   constituted   headed   by   the   Secretary,

MOEF&CC   with   representation   from ........ The   CMC   is   to

meet  once  in  a  year.  The  M.Inistry  of  Urban  Development

has to coordinate with the  states/...        Ministry of chemical

and  Fertilizers (MoCF)  have to provide  market development

assistance   for   compost   and   promote   marketing   of  co-

marketing   of   compost   from   city   garbage   with   chemical

fertilizers  as  a  `Basket  approach'  be  complied  with.  Further

MoCF   may   review  its   subsidy  fertilizer  policy   considering

Rule  8(g)  of the  Solid  Waste  Management  Rules,  Ministry

of  Agriculture  has  to  evolve  a  mechanism  for  utilization  of

compost ....... the       concerned       Secretaries       of       Urban

Development     have     to     prepare     State       Policy      and

Management  strategies  and  the  Town   planning ........,  the

District   Magistrates   have   to   identify   suitable   lands    and

review   performance   of  local   bodies.   Under   Rule   13,   the

Secretaries   of   Panchayats   have   also   to   perform   similar

duties.   Under  Rule   14,   CPCB  is  to  coordinate  with  State

PCBs and formulate  standards of ground water,  ambient air

quality  ...  Under Rule  16, the  SPCBs/PCCs have to enforce

the   rules   and   monitor   compliances .,........ The   MOEF&CC

has to finally monitor compliance,  as already mentioned.

Compliance:

The   concerned   Departments   of    the    State    have   been

entrusted     to     comply     with     various     rules     on     Waste

Management.  Gaps  in  compliance  of various  environmental

Laws     is     monitored     by     the     Environment      Monitoring

Committee  constituted  by  the  Sfate  Government vide  order

dated   25-02-2021.   A   copy   of   the   order   is   attached   as

Annexure-lv above.
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Besides,  the  status  on  water  pollution,   air  pollution,   noise

pollution  etc.,  is  monitored  by the  Arunachal  Pradesh  State

Pollution  Control  Board.

Para  50,  51,  52  &  53:   In   view  of  continuing   huge  gap   in   solid

and       liquid      waste      generation        and        treatment .......

programmes   like   Swachh   Bharat   Mission   (SBM  -   Urban

2.0)13,       AMRUT       2.014,       Swachh       Bharat        Mission

(Grameen)15   and    River    cleaning ,.... „..Central    Funding

and   State   budgetary   provisions   need   to   be   adequately

allocated ........        While       granting/disbursing       funds       to

States/UTs,  execution  mechanism  for  centralized  tendering

at   the   State   level .......   MoUD   may    further    consider    to

render  proper financial  and  technical  support to  States  and

UTs.

Para   51:   In   view  of  unique   problems  of  States  like   Arunachal

Pradesh  and  perhaps  other  hill   States  (North  East,  J&K,

H.P.      and      Uttarakhand) ......... reaffirmation      of     sewage

management  through  septic  tanks/soak  pits  and  FSTPs  in

urban    and    rural    hilly   areas ......    by    appropriate    means

including   remediation   of   legacy   waste.   MoUD   needs   to

coordinate  this  activity  for  which  the   State  may  also  take

place.

Para  52:   In  Arunachal  Pradesh,  there  are  a  number  of  armed

forces    establishments    as    well    as    cantonment    areas.

Administration  of such  areas,  including waste  management,

is   handled   by   the   armed   forces   themselves   under  the

Defence  Ministry.  In  respect of such  areas, the Tribunal has

passed  order  dated  24.05.2021   in   OA   No.   451/2019,   Air

Marshal    Anil    Chopra,    considering    status   reports   dated

10.09.2020 and  24.5.2021  filed  by the  Ministry of Defence.
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Para  53:   In  the  light  of  above,   Secretary,   Ministry  of  Defence,

Gol ......... other    concerned    authorities    may    ensure    that

necessary  measures  are  taken  for  waste  management  by

adequate   monitoring   in   the   .Interest   of   environment    and

public    health.    They    may    also    coordinate    with     ULBs

concerned.

Compliance:

The    State    Government     collaborates     with     the    Central

Government agencies from time to time for the management

of solid  and  liquid wastes in the State.

Para   54:   We   hope   in   the   light   of   interaction   with   the   Chief

Secretary,  the  State  of Arunachal  Pradesh  will  take  further

measures .......... ensuring    that   gaps    in    solid     and     liquid

waste   generation    and   treatment .......... Restoration    plans

need  to  be  executed  at  the  earliest ............ Compliance  be

ensured by Chief Secretary.

Compliance:

i.        In  order to  implement the  directions  of the  Hon'ble  Tribunal,

a  meeting  on  priorit.ization  of actions to  be  taken  by the  line

Departments  concerned  was  held  on  22nd  December 2022,

which   was   chaired by the Principal Seoretary (Environment,

Forests   and   Climate   Change),   Government  of  Arunachal

Pradesh.  The  meeting  was  held  within   one  month   of  the

date  on  which  order was  passed  by  Hon'ble  NGT.  Copy  of

the   Office   Memorandum   dated   03.01.2023   is   placed   at

Annexure-XXI.

ii.       Regular   monthly   monitoring   oum     coordination     meetings

have  been  carried  out w.th  the  concerned  line  departments

to   expedite   implementation   Of   the   directions   Of   the    Hon'ble

Tribunal.
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iii.       The  progress  of  implementation  of  the  directions  was  also

reviewed  by  the  Environment  Monitoring  Cell  (EMC)  on  28th

March  2023  and   19th  May  2023  under  Chairpersonship  of

Chief Secretary,  Government  of  Arunachal  Pradesh.   Copy

of the  Office  Memorandum  dated  25.05.2023  issued  by  the

Department  of Environment,  Forests  and  Climate  change  is

at Annexure-Xxll.

Para  55:  As  already observed,  it will  also  be  open  to the  State  to

plan   raising   of   requisite   funds   from   generators/contributors   of

waste or by any other legal means.

Compliance:

i.   Arunachal   Pradesh   State     Pollution     Control     Board     has

adopted  the  mechanism  prepared  by  the  Central  Pollution

Control     Board,     New     Delhi     for     levying     Environmental

Compensation        Charges         on         polluting         industries.

Accordingly,  the  value  of  environmental  degradation,  which

occurred  due  to  the  violation  of  environmental  norms,  was

estimated  at  Rs.   3,   28,   68,750  and  the  polluter,   i.e.,  the

National       Highways      and       Infrastructure       Development

Corporation    Limited,    New   Delhi   was   asked   to   pay   the

estimated  cost  of  environmental  degradation.  The  polluter

rerhitted    the   estimated    cost.    In  addition,  penalties  of  Rs.

7,91,500  have  been  imposed  on twenty-two polluters by the

Arunachal  Pradesh  State  Pollution  Control  Board  during  the

Financial  Year 2022-23.

Para  56  &  57:     In   our   recent   order   dated   01.09.2022   in   O.A

No.  606/2018  in  respect of State  of West  Bengal) ,.......  @

Rs.   2  Crore  per  MLD  for  untreated  liquid  waste  and  in  OA

No.  286/2022  for  unprocessed  legacy  waste  compensation
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was  fixed  @  Rs.  300  per  MT  to  be  utilized  for  restoration

measures ,............, within three months.

Para  57:  In view of above,  though  it   is stated that there is gap of

236  MLD  in  sewage generation   and   treatment  which  does

not  appear  to  be  authentic  figure ,....... 100   MLD   and  also

considering    gap    in    solid    waste    management,    we    levy

compensation  of  Rs.  200  crores ......... The  amount  may  be

kept   in   a   ring   fenced   account   to   be   operated   as   per

directions     of     the     Chief     Secretary     only     for     waste

management ........ proposed   landfill   sites   in  forest   area   at

ltanagar  -  Karsingsa  and  Dapo  Yarlo  may  not  be  allowed

as    it    will    be    in    violation    of    the    Indian    Forest    Act,

1927 ...... better   alternatives   to   utilize   the   wet   waste   for

composting     at     appropriate     locations.     The     scale     of

expenditure   for   STPs   may   be   reviewed   in   the   light    of

realistic.

Compliance:

i.       The    Department    of    Urban    Development    and    Housing,

Government   of  Arunachal   Pradesh   has   informed   that   a

proposal    for    setting    up    of    a    ring-fenced    account    for

maintaining  and  utilisation  of  the  compensation  amount  of

Rs.200   crore   impesed   by  the   Hon'ble   Tribunal,   is   under

process.

ii.        The    ltanagar   Municipal    Corporation     has     reported     that

land fill   sites   have   not   been   proposed   at   Karsingsa   and

Dapo   Yario.   However,   construction    of    Municipal    Solid waste

Treatment   Plants   has   been   proposed   at  Karsingsa   and   Dape

Yario.  Construction  work shall  be  permitted  only  after obtaining  all

clearances  required  as  per the   Acts  related  to forest,  wildlife  and

environment.  The  Local  Body  has  moved  an  application  seeking

clearance under the Forest (Conservation) Act,1980.
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iii.       Installation  of decentralized  or traditional  systems  for waste

management  is  encouraged   by  the  Department  of  Urban

Development  Department  and  Housing.  In  this  connection,

a  circular  has  been   issued   by  the   Department  on   10-05-

2023.   Copy  of  Minutes  of  Meeting  dated   May  2023  is  at

Annexure-Xxlll.

Para   58:   Further,   six   monthly   progress   reports   with   verifiable

progress  may  be  filed  by  the  Chief  Secretary  with  a   ........

Copies thereof may  be  furnished  to the  NMCG,  MoUD  and

CPCB   and   also   be   placed   on  the  website   of  the   State

Government.

A  copy  of  this  order  be  forwarded  for  compliance  to  the

Chief  Secretary,  Arunachal  Pradesh,  Secretary,  Ministry  of

Housing     and     Urban     Development,      MOEF&CC,      Gol,

Secretary,  Ministry of Defence,  Gol,  DG,  MES,  DG  Defence

Estates,  Ministry  of  Chemicals  and  Fertilizers,  Gol,  Ministry

of  Agriculture,  Gol,  Nat.Ional  Mission  for  Clean  Ganga  and

CPCB, by e-mail.

On   report   being   filed   with   the   Registrar   General   of  this

Tribunal,   the   same   may   be   placed   before  the   Bench,   if

found  necessary.  If  any  grievance  survives,  it  will  be  open

to the aggrieved parties to take further remedies as per law.

ComDliance:

ln  compliance  of the  direction  of the   Hon'ble  Tribunal,  this

sin(-monthly  progress  report  (24th   November,   2022   to  23rd

May,   2023)   filed   by  the   Chief  Seoretary,   Government  of

Arunachal   Pradesh   may   be   considered   and    taken    on

record.    This    party    also    craves    the    permission    of the

Hon'ble Tribunal to file additional  reports,  if required.

.,...;,`4.:,..-T=,,i
DEPONENT
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VERIFICATION

I,  the  above-named  deponent  do  hereby  verify   that   the   facts

stated  in  the  above  affidavit are true  to  my  knowledge  and  belief.

No   part   of  the   same   is   false   and   nothing   material   has   been

:::,:::lea::hne::::ot:e3id±yofMay2023                ftgr
DEPONENT

:   --i  --::--:     -i.-i-I---:---- i   ==-.-=---: ------ i

Mag.,St,at.e

::sugi5i{car:igp#:a;ad-%'sh
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Government of Arunachal Pradesh 
ARUNACHAL PRADESH ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD 

Department of Environment, Forests & Climate Change 
Naharlagun 

The timeline for Action Plan for preparation of District Environment Plan as per input 
received from the concerned Deputy Commissioners are as given below: 

S1. No. 

2 
3 
4 

6 

7 

APSPCB 

9 

10 
11 
12 
13 
14 
15 
16 

/ 

17 

19 
20 

Name of District 

Upper Subansiri 
Lower Subansiri 

Papumpare 
Capital Complex 
Upper Siang 

East Siang 
Lohit 

Lower Dibang Valley 
Dibang Valley 
Anjaw 
Tirap 
Changlang 
Longding 
Namsai 
KraDaadi 
Kamle 
Pakke-Kessang 
Siang 
Lower Siang 
Shi Yomi 

Preparation of Uploading of DEP Execution 
DEP in the district DEP 

Administration 

Timeframe 

By 01.08.2023 
By 01.08.2023 
By 01.08.2023 
By 01.08.2023 
By 01.08.2023 

website 
By 01.07.2023 
By 01.07.2023 By 10.07.2023 
By 01.08.2023 By 10.08.2023 
By 01.08.2023 By 10.08.2023 
By 01.08.2023 By 10.08.2023 
By 01.08.2023 By 10.08.2023 

By 01.07.2023 By 10.07.2023 
By 01.08.2023 By 10.08.2023 

By 10.07.2023 

By 10.08.2023 
By 10.08.2023 
By 10.07.2023 
By 10.08.2023 
By 10.08.2023 
By 10.08.2023 
By 10.08.2023 
By 10.08.2023 
By 10.08.2023 

By 01.08.2023 By 10.08.2023 

Execution by the 
concerned 

departments will 
per be 

of 

timeframe 
indicated in the 
plan. 

(Koj Rityà, JFS) 
Member Secretary 

APSPCB 

Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun -791110 
Contact: www.apspcb.net, arunachalspcb@gmail.com. 

By 01.08.2023 By 10.08.2023 
By 01.08.2023 By 10.08.2023 
By 01.08.2023 
By 01.08.2023 
By 01.07.2023 
By 01.08.2023 
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